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The Lok Sabha then adjoumed Wil thirty
minutes past Fifteen of the Clock

The Lok Sabha reassembled at thirty
minutes past Fifteen of the Clock.

IMR, DEPUTY SPEAKER~in the Chair}
UTTAR PRADESH CANTONMENTS
(CONTROL OF RENT AND EVICTION)
(REPEAL) BILL

MR DEPUTY SPEAKER :
Charan Shukla......

Shri Vidya

Before the Minister speaks, 1 have to
inform the House that the Defence Minister
would make the statement at 3-45 instead of
at 3-30 P.M.

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : Sir, I beg to move :

“That tbe Bill to provide for the
repeal of Uttar Pradesh Cantonments
{Conrtol of Rent and Eviction) Act, 1952,
.as passed by Rq,lyn Sabha, be taken into
consideration,”

‘The Bill is very simple and direct and
its purpose is very limited. I do not consider
that.is needs any elaborate explanation, It
was_introduced in the Rajya Sabha on 12th
August, 1971 .and was discussed and passed
by it on 17th November, 1974. The intention
of the Bill is .to bring about uniformity
between .th¢ Contonment areas of Uttar
Pradesh and rest of the areas of Uttar Pradesh
Statg in the matter of reat contro! law.

Before the commencement of the Consti-
tuum. the pawer to make laws in respectof
rent” control and regulation . of house
accaimodation in  Cantodiment ' atces was

exertised by the former State- Legisfatures,”

In fnost of the States, - the State Rent
Coptrol .Act was applisd “to. Cedtabaent

arears and those Acti. coptinued to: e in

forco'in those arsas: Bat in Uttar Pradesh,

‘the - Cantonment . areas were -exchided feom .

% B

- the -application. of -the .Btste . Ast, ©
ULR (‘l’empomy) emmol ol‘
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, ete., Bill
and Eviction Act, 1947 by am amendment
made therein shortly before the commencement.
of the Constitution, with the result that there
was no rent control law in force in the Canton-
ment areas in that State. As a resuit, the
U. P. Cantonments (Control of Rent and
Eviction) Act, 1952 drawn up on the lines of the
said State Act of 1947 was enacted by Parlia-
ment by virtue of powers conferred under Entry
3 of the Union List I of Seventh Schedule of
the Constitution.

Since the promulgation of the said Ceatral
Act of 1952, a number of amendments have
been made to the State Act of 1947, withoyt
any corresponding amendments to the Central
Act of 1952, Consequently, represcntations
have been received by Government for
amending the Central Act of 1952 so as to
bring it in line with the provisions of the
State Act of 1947,

Section 3 of the Cantonments (Eviction
of Rent Control Laws) Act, 1957 empowers
the Central Government to extend, by issuc of
a notification in the official gazette, to any
cantonment any enactment relating to the
contro! of rent and regulation of house accom-
modation which is in force on the date of
issue of the notification in the Siate in which
the cantonment is situated. In exercise of this
power, the Central Government have extended
various State Rent Control Acts to cantonment
areas situated in the respective States. This
extension cannot be applied to Cantonments
in U.P, since a law on the subject enacted
by Parliament is already in force. It is, there-
fore, proposed that the WUttar Pradesh
Cantonments (Control of Rent and Eviction)
Act, 1952 be repealed and the Uttar Pradesh
(Temporary) Control of Rent and Bviction
Act, 1947 (or such other Reant Control Act as
may be in force in UP.) be then simul- .
taneously extended to the Cantonment arcas
in Uttar Pradesh by issue of a mnotification
under the said CantrallAct of 1957, This will .
avoid the need of lmending the said Central
Act of 1952 each Ume the State Act. is
amended, It is in this way that we csn
maintain in-Cantonments the pesition at. par
with the nmaiuinx uus of. thn Statc.

ﬁHRl S =M BA‘NBRIBE (Kmlpur)‘
Iutﬂ! By she ‘hbm, - ‘Midister Shel

. Charan Strakla; the scoge.of “the Bil}
Limbted, a8 1 would ke ;
Bt it, while welooming it,
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1 feel that the time has come when in the
various Cantonment areas, whether in U.P, or
any other State, all the restrictions which are
at present operating should be removed. In
UL.P, in the various cantonments, especially
in the Cantonment Board of Kanpur, the
elected representatives passed a resolution, of
which T am sure the bon. Minister is aware,
that some of the areas such as the bazar
areas where this particular Act which is now
being repealed was made applicable should not
he under the cantonments.

Sir, what was the history of the canton-
ment ? The Britishers when they were ruling
our country wanted that their soldiers should
be away from the Indian population and that
was why this tendency was created among
them that the soldiers and the OR.s.,
especially the B.O.Rs. and even the
cantonment officials should not mix with the
civilian population.

After Independence in 1947, and even in
1962 and 1965, the civilian population of the
cantonment areas has shown that they at the
rear are prepared to help our jawans in the
forward areas in defence. When they are
doing everything to help the armymen, there
should bo no restriction and all restrictions
placed on the various cantonment arears shouid
be removed,

It is a tragedy that still in the Kanpur
cantonment and other cantonments, such as
Jullundur which I have scen, the roads are
named after some of the British officers who
had ‘used all the force at their command to
kill our people in the 1857 war of indepen-
dence, We have decided that by 3lst
December 1971 if the cantonment board of
‘Kanpur doss not remove the “signboards of
these roads, we would remove them forcibly.
Recently, during India’s war with Pakistan
which-started on 4th December, young man: of
Kanpur, Lt. Despak Das bad laid down his
life Yor.the sake of the country ; he was a
young man of 21 years and he was the son of
one renowned doclor, -namely Dr. B. G. Das,
and ' he -bad .sactificed his life. I know the

boy ever since he was five - 'years old. “Today
T got. the news that tisls boy had passed away
on the 8h Decomber, and 30 he is.no more
W-thus.,'%wmodm nmnpnueularmd;

Kanpur have named the biggest road in the
cantonment after this great martyr Lt.
Deepak Das.

So, I would request the hon. Minister to
respect our national traditions and see that
the cantonments do not remain only for the
army. When we call our army, the people's
army then there should be npo difference
between the arinymen in the cantonment and
those in the city.

When Shri Bhakt Darshan had brought
forward a non-official resolution on the subject,
the then Deputy Defence Minister Shri Sutjit
Singh Majithia had assured the House that
Government would bring forward a compre-
hensive legislation to amend the Cantonments
Act enacted at the time of British rule. But
that comprehensive Act has not come so far,
So, I would like to have an assurance from
the hon, Minister that the new Act will be
brought forward soon to democratisc the
working of the entire cantonment board and
to make the cmployces in the cantonments
just like those at other places.

With these words, I request the hon.
Minister to see that there is no disparity of
treatment whatsoever as between the population
of the city and the cantonment. After all,
who are the jawans ? They are the sons of
our' pcasants, workers and middée class
employces, The British days are over. Today
what is the difference between the city and
the cantonment ? In these days of total war,
while the jawan fights in the front, the other
members of his family who form the civil
population are at the rear giving him support
in his fight for the country's safety and

_secufity.

With these words, I support the Bill and
request the hon, Minister to take note of what
I have md.
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SHRI VIDYA CHARAN SHUKLA : Sir,
1 have taken note of the valuable points that
have beem, made by the, hon. Members. I
would like to personally assure Shri Banerjee
that the Government have alrcady drafted a
comprehensive amending Bill for amending the
old Cantonments Bill Act. As the hon,
Member knows, this is a smali Bill for a small
purpose related only to Uttar Pradesh, and
therefore, I do mot think there is much contro-
versy over this particular Bill and I am sure
that it will be approved unanimously by the
House.

MR. DEPUTY-SPEAKER : The question

“That the Bill to provide for the repeal of
the Uttar Pradesh Cantonments (Control
of Rent and Bviction) Act, 1952, as passed
by Rajya Sabha, be taken into considera-
tion,”

. The motion was adopred.

MR. DEPUTY-SPEAKER : The question

[} 3

“That clauses 2 and 3 stand part of the.
Bill.”

: The mation was adapred
Clauses 2 and 3 were added to- !he Bill,
Clause: 1, the Enacting Formula
aml the Title were added 10

S the w

SﬂRl VIDYA CHARAN SHUKLA .l
move: - -

: “T‘hﬂt tb‘ Dﬂl be MM.

Indo-Pak armed confliet {St.)
1547 h‘l. o

STATEMENT BY DEFENGE MINISTER
REVIEWING ' THE OUTCOME OF

" RECENT. ARMED CONFLICT ARISING

OUT OF THE PAKISTANI AGGRBS-
SION ON INDIA a

THE MINISTER OF DEFENCE. {8HRI
JAGJIVAN- RAM) :  Mr. Deputy-Speaker,
Sir, Tam sorry I bave: been late by &' fow
minttes-in coming to the House, l am rmhin;
from Kmpur

" On Friday, December 3rd, around §' 40
p m., Pakistan had unleashed its total war on
lndia, with pre-emptive strikes at our airfields
and heavy attacks on our defensive ‘positions
all along the western fromtier. 'We were able
t0 commence our -counter action on the
western front only around ‘midnight,

On the eastern frontier, we moved in the
early hours of Saturday, December 4th, froin
different directions into what was then’ known
as East Pakistan to act in concert with the
Mukti Bahini and other clements of the
National Liberation Forces of - Bangla - Desh, -
With the signing of the Instrument of. Surfen~
der by Lt -Gen. Niazi, Martial Law Admiiis..
trator of Zone B, at 16.31 hours' on Thureday, .-
December 16th, the people of Bangla Desh'
were finally freed from West Pakistani subju-:
gation of a quarter of & century snd from.
the brutal tereor that had gripped them ltm
March 25, 1971, :

The lucoeasl‘ul completion of this- umulcn
of liboration, -within a poriod of 12 days;:
across a vast .expanse of land, mmud
with rivess and rivulets, inhabited by
75 million people and . held dowa by - 9
regular and para-military forces of Wess u-
tani origin, will rank in the ancals of nsuhuy
history as a remﬂubk feat, g .

The sirategy of our foroes 1o- wmmin-f; ‘

cities to avoid civilian cersaltios sad 10 m. ;.. .

dm w_mt»m ugm nmked

" enemy.




